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1. Chief Secretary
Govt of NCT of Delhi
Delhi
2., Commissioner of Police
Delhi Police Hgrs.
IP Estate, New Delhi
2, Addl. Commissioner of Police
PCR & Communication, Delhi
4. Addl. Dy. Commissioner of Police
Police Control Room, Delhi
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2. A departmental enguiry was ordered against the
applicant under Delhi Police (Funishment & Appeal) Rules,
1280 and he was informed accordingly. As the applicant
did not cooperate with the enguiry proceedings and
remained absent, an ex-parte enguiry was held and the
Inguiry Officer {(I0) concluded on 30.1.2000 that the
M-
charge of wunauthorised absente Qd% the applicant was
proved. A copy of the enquiry report was served on the
applicant to make his representation. Neither the
applicant sent his representation to the findings of EO
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orders dated 15.3.2000 and 4/6.7.2G01.
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